
iSTERED 

CENTRAL ADMINISTRATIVE TRIBU4AL 
I 	 BANGALORE BENCH 

Commercial Complex (BOA) 
md iranager 
Bangal.r. - 560 038 

Dated : 2 4 OCT1988 
APPLICATION NOS. 730 to 766/86(f) 

ppljcants 	 !pendente 

Shri 1.5. Sadashivaieh & 36 Ore 	V/s 	The Secretary, M/o Environment & Forests, 
New Delhi & 5 Ore 

To 

Shri T.S. Sadaahivaiah 
Daily Casual Labourer (Research Asat) 

Shri B. Beerappa 
Daily Casual Labourer (Lab Attender) 

Shri T.M. Shivanne 
Daily Casual Lboursr (Lab Attender) 

Shri Thimaarayappa 
Daily Casual Labourer (Lab Attender/Grafter) 

Shri R. Dayenanda 
Daily Casual Labourer (Lab Attender) 

6, Shri L. Chandrashokar Rae 
Daily Casual Labourer (Lab Attender) 

?. Shri B. Nagareje 
Daily Casual Labourer (Lab Attender) 

8. ShrI. S. Reyaz Sab 
Daily Casual Labourer (Field Aest) 

9, Shri P,V. Somashakar 
Daily Casual Labourer (Research Asat) 

kum N. Sujatha 
Daily Casual Labourer (Research Asst) 

Shri K.T. Chandrashekar 
Daily Casual Labourer (Technical Ast)  

12, Shri A. flunivenkatappa 
Daily Casual Labourer (Watchman) 

Shri Thimmarays 
Daily Casual Labourer (Mali) 

Shri Narayanappa 
Daily Casual Labourer (Mali) 

Shri Baitheyappa 
Daily Casual Labourer (Mali) 

Shri 0. 'Jenkatesha 
Daily Casual Labourer (Mali/ 

Khalaei) 

Shri Karinageppa 
Daily Casual Labourer. (Mali) 

Shri Narayanaswamy 
Daily Casual Labourer (Mali) 

Shri B.C. Ramakrishna 
Daily Casual Labourer (Mall) 

Shri Chandrashakar 
Daily Casual Labourer (Mali) 

Shri T.m, Rajanna 
Daily Casual Labourer (Mali) 

Shri Narayanappa 
Daily Casual Labourer (Mali) 

.. . .2 
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Shr Kempaiah 
Del y Casual Labourer (Mali) 

Shri Narayanaswemy 
Os ly Casual Labourer (Mali) 

Shri V. Krishna 
Do ly Casual Labourer (Mali) 

Sb i Thandavan 
Os ly Casual Labourer (Mali) 

Sh. I Naraa1ehaieh 
Os ly Casual Labourer (Mali) 

Sb I Minivenkataxamanappa 
Os ly Casual Labourer (Mali) 

Sb I N. Prabhakara 
Os ly Casual Labourer (Mali) 

Sb I S. Jayarame 
Do ly Casual Labourer (Driver) 

(Si Nos Ito 30— 

So del Research Centre 
Ma leowaram 
Ba galore - 560 003) 

Sb I Narlyappa 
Do ly Casual Labourer (Watman/Mali) 

K K.R. Kusuma 
Do ly Casual Labourer (Librarian) 

Sb I K. Kondaish 
Daily Casual Labourer (Watchman) 

H 
Shri T,nthonyDoss 
Daily Caual Labourer (Carpenter) 

Shri N, takkanne 
Daily Cadual Labourer (Lab Atten. 

der) 

(SlMOs. 31 t35— 

rarest Rsaarch Laboratory 
Melleewa am 
Bangalor 	560 003) 

Shri N. ~handrashekar 
Daily Caual Labourer (Teóhnical 

ABet) 

37, Shri N. David 
Daily Caual Labourer (Mali) 

(Si Mde. 36 &37 - 

Minor Forest Products Research 
unit 

Ra1levwaam, Bangalor. - 560003) 

38. ShriS.K Srinivasan 
Advocte 
No. ID, f7th Temple Road 
15th Croe, Malleawaram 
Bangaleri 560 003 

39 The Smcrstary. 
Minietr of Environment & Forests 
Dept. o Environment, Forests& 
Wild Lif 	 . 

Par yavaran Ohavan 
CGO Complex, Ledhi Read 
New Dalti - 110 003 

40. The Ojrctor General 
Indian. Council of toreat 
Research & Education 
Govt. o Indlal 
(p0) No; Forests. 
Dehradur - 248 006 

...3 
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410  The Scientist - SF 
Sandal Research Centre 
forest Research Laboratory Campus 
Relleawaram 
Bangalore - 560 003 

42, The Head of UUijsatjon Research 
Forest Research Laboratory 
Plalleewaram 
8ngalore - 560 003 

43. The Senior Research Officer 
Rinor Forest Products Research Lhit 
Forest Research Laboratory Campus 
Ralleawaram 
Bangalore 560 003 

44, The D1r.ct.i, 
Instjtutø of good Science & 
Technology 
Forest Research Laboratory Campus 
Malleswaram 
Bangalore - .560 003 

45. Shri R.S. Padmarajajeh 
Central Govt. Stng Counsel 
High Court Building 
Sangalore 560 001 

Subject : SENDIGC PIES OF ORDER PA SED BY THE 8EPCH 

Enclosed herewith please find the copy of ORDER passed by this 

Tribunal in the above said applications on 14-10-88. 

\t_) 

Each As above 

SEC1ON ER 
iUDICIA 
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2 
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BEFORE THE CENTRAL ADP1INISTF4TIJE TRIBUNAL 
BANGALOF--E 

DATED THIS THE 14th DAY OF OCTOBER, 1988 

	

Present : Hon'ble Sri L.H.A.Reo 	 Member (A) 

1 	 Hon'ble Sri Ch,Famakrishna Rao 	Member (j) 

f \  
APPLICATION Nos. 733 to 766/88(FJ 

T.S.Sadashivaih 
Daily Basual Labourer(Research Asst), 

B.Beernppa, 
Daily Casual Labourer(Lab attender), 

T.11.Shivanna, 
Daily Casual Labourer(Lab attender,, 

Thimmarayappa, 
Daily Casual Laboulet (Lab attender/Grafter), 

R.Dayananda, 
Daily Casual Labourer(Lab attender), 

L.Chandrashekat Faa, 
Daily Casual Labourer(Lab attender), 

E.Naar3ja, 
Daily Casual Labouler(Lab attender), 

B. S.Feyaz Sab, 
Daily Casual Labour'er(Field Asstt.), 

9. P..ornashekar, 
Daily Casual Labourer(Fesearch Asstt.), 

lu. Km.M. Sujatha, 
Daily Casual Labuurer(Fesearch Asstt.), 

11 • F .T .Chandrashekha, 
Daily Casual Labourer(TA), 

A.flunivenkatappa, 
Daily Casual Labouter(WatChrflafl), 

Thimmaraya, 
Daily Casuril Labouler(Mali), 

NO 	 14. Narayanappa,  

161 	
Daily Casual Labourer(Ilali), 

Baitheyappa,  
Daily Casual Labcjurer(Nlali), 

15. J.enkate5ha, 
Daily Casual Labourer(Ma1i/halaSi), 

17. KarirBpPa, 
Jily Casual Labouer(Mali), 



 Warayanaswamy, 
Daily Casual Labourer(Mali), 

 B.C.Ramakxishna, 
Daily Casual LabouVer(I1ali), 

20, Chancirashekar, 
Daily Casual Labourer(f!a1i), 

 T.ii.Rajanna, 
Daily Casual Labourer(Mali), 

•  Neryanappa, 
Daily Casual Labourer(fqali),- 

 Kempaiah, 
Daily Casual Labourer(1ali), 

 Sri Narayanaswarny, 
Daily Casual Labourer(Mali), 

 J.Krishna, 
Daily Casual Labourer(1ali), 

25. Thandavan, 
Daily Casual Labouxer(Mali), 

•  Narasimaiah, 
Daily Casual Labourer(Ilali), 

 ulunivenkataramanappa, 
Daily Casual Labourer(Mali), 

 1.Prabhakara, 
Daily Casual Labourer(Nali), 

(Applicants 1 to 29 are working in 
SandalResearch Centre, rlalleswaram) 

Bangalore. 
 flariyappa, 

Daily Casual Labourer(Watchman/Mali), 

 Km.F:.Kusuma, 
Daily Casual Labourer(Llbrarian), 

 K.Kondaiah, 
• Daily Casual Labourer(Watchrnan), 

33, T.Anthony Doss, 
Daily Casual Labourer(Carpenter), 

34. ul.Lakkanna, 
j 	( Tr Daily Casual Labourer(Lab attender), 
IIo( 

j ( pplicants 30 to 34 are working in 

) 
orest Pesearch Laboratory, Mallesuaram) 

? Bangalora. 

TII 
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 T4,Chandrashokar, 
Daily Casual Labourex(TA), 
Minor Forest Products Research Unit, 

3 rianeawaram, 
Bangalore —3. 

 M.David, 
Daily Casual Labourer(Flali), 

. Minor Forest Products Research Unit, 
Malleswaram, 
Bangalore — 3. 

37. S.Jayarama, 
Daily Casual Labourer,(Driver), 
Sandal Research Centre, 
flalleswaram, 
Bangalore — 3. 	 ... Applicants 

( Sri S.K.Srinivasan 	 ,.. 	Advocate ) 

vs. 

 The Secretary to the Govt. of 
• India, M/o Environment& Forests, 

Department of Environment, 
Forests & Wildlife, 
Paryavaran bhavan, 
CGC Complex, LOdi Road, 
New Delhi — 3. 

 The Director—General, 
Indian Council of Forestry Research 
& Education, Govt. of India, 
(po) New Forests, 

Dehradun — 248 006. 

 The Scientist—SF, 
Sandal Research Centre, 
Forest Research Laboratory Campus, 
Malleswararn, 
Bangalore — 3. 

 The Head of Utilisation Research, 
Forest Research Laboratory, 
rlallewwaram, 
Bangalore — 3. 

5. The Senior Research Officer, 
' Minor Forest Products Research Unit, 

Forest Research Laboratoiy Campust  

CO 

6. The Director, 

• Technology, Forest Research 
G' Laboratory Campus, Ilalleswaram, 

• Bangalore — 3. 	 ... Resppndents 

( Sri 	rl.S.Padmarajaiah 	 ... 	Advocate ) 

....4/— 
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These applications having come up bforé the 

Tribunal today, Hon'ble SriCh.RarnakriShfla Rao lember (3) 

made the following : 

ORDER 

'these applications have been filed u der Section 19 

of the Administrative Trib.inals Act, 1985J As the 

issues raised therein are practically thesame, they 

are disposed of by a common order. 

2. The salient facts giving rise to eseapplica-

tions are as follows: 30 applicants enterd service as 

Daily Casual Labourers (DCL) in the Sanda. Reserch 

Centre, Bangalore (sRc) (Respondent 3:R3) S as DCL in 

the Forest Research Laboratory, Bangalore(FRL):(Res-

pondent 4:R4) and 2 in the t4inor Forest P oducts Re-

search TYnit, Bangalore (MFPRU) (Responden 5:R5') on 

various dates and j: 	 he period 

from 1979 to 1987. By and large, their na es were in 

the list of candidates sponsored or regis red with .the 

mployrnent Exchange at the time of their ppointxnent. 

They have been manning posts in Groups 'C and 'D' such 

as Research/Technical Assistants, Typists Laboratory 

Attenders, Khalasis etc. Inspite oftheir satisfactory 

and long service, they have been retained only as DCLS 

ithout being absorbed in the regular se ice of R3 :t 

The applicants, therefore, seek dire tions to the 
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respondents for regularising their services in the 

posts held by them or in the Institute of 1bod Science 

and Technology (IWST) which was newly established under 

R6 by the Government of India at Bangalore (Respondent 

1 :RI). They also claim salary in accordance with the 

pay and allowances payable to regular employees in the 

respective units performing similar duties. 

Interlocutory Application, (l.A.) III, was 

filed by the applicants after the original applications 

(O.As) were ta)cen on file by the Registry for impleading 

IWST, as a respondent in the O.As. This IA was 

allowed by the Tribunal and accordingly IJST, has been 

impleaded as Respondent 6 (R6) in the OAs. 

It is pertinent to recount here the genesis 

of the recent reorganisation of the forestry research 

set-up in the country. Forestry is an eclectic science, 

eicompassing a wide gamut of allied scIentific discip-

lines. Forests are an invaluable natural resource and 

asset of the country, which not only need to be preserved 

inviolate but administered and managed on scientific 

lines, so that they could perpetuate at the highest 

level offroductivity,  to cater to diverse needs of our 

eople and of the country as a, whole. They play a key-

le in the socio-economic progress of our country, in 

1rovidjng a wide range of goods and services, the con-

tiiiiance and maintenance of which, at the desired level, 

is so essential for human welfare. thse are the direct 

nefjts which the forests confer on m.:n, but there are 
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indrect benefits too, like environinenta protection, 

which though intangible, are of immense alue to the 

natIon, as the forests regulate stream-f ow and there-

fore ground-water and are a bulwark. against sail 

erosion. Thereby, they act as a safeguazd agaInst the 

ravages of flood and erosion ; ensurini fertility of 

arable land and consequently rural prosprity. Forests 

also play a significant role in moderatixg climate. 

Thus in whatever forests fulfil, the touhstone and 

meaaire of their value, is human weal an satisfaction, 

5. With this background in view, the Goernment 

of India, (Gol) is seen to have taken a ecision in 

1987, onthe recommendations of a Committae of Experts, 

to set up five forest research institute , under the aegis 

of the Indian Council of Forest 1esearch .and education 

(ICFRE) in different regions of the coun ry, in addi-

tion to the existing premier Forest Rese rch Institute 

at Dehra Dun, on the recommendationsof that Committee, the 

GOIdacidéd by jj5order dated 94.1987, to setup 

IWST at Bañgalore. This Institute aims t carrying out 

research at the national level, in the r elm of wood 
Mt 

f r 7 cjence and technology, including physi al and chemical 

ley-w 	, 	 p'rtis of forest produce, their uses, procssing o 

) c' 	substitution of wood,by alternate materials etc 
' i//  

6. The GOI is said to have spelt t Inthe above - 

der, the details of areas of research, mire-structure 



organisation and method of formulation of schemes. 

Annexure-A 27 to the application, furnishes 

details of the background, organisation, areas of research 

and staffing of the IWST. The accompaniments thereto, 

indicate inter alia, the details of sanctioned posts of 

coordinated schemes, proposed to be attached to the IWST 

(from SRC, FRL and !FPRU i.e., the three quondam forest 

research units, existing at Bangalore), actual require-

ment of personnel, inclusive of research support and 

other staff. 

Revamping and restructuring of the forest research 

organisational set-up within the country as above, en-

tailed suitable adjustment and redeployment of staff in 

ye riou s cadre s, with due regard to a f fi ciency and e Co flOY. 

This necessitated curtailment/retrenchment of staff in 

some of the cadres. The applicants are arrong the personnel 

so affected who have come before us, for redress. 

The thrust in the argument of Sri S.K.Srinivasan, 

learned counsel for the applicants, is, that his clients 

not been absorbed 4.n regular posts despite their 
i%.' 
?t 	 9 period of satisfactory service. He relies heavily 

ç1 	 \\ 	 ________ 
o ( 	 tthe decision of the Supreme Court in Daily.  R.C. Labou 

/IT Det Vs. Union of India A.I.R. 1987 SC 2342 wherein 
- I 

/ 
. ( 



it was. held z"T,here are several types ofwork such as road 

making, •railay construction, house builling, irrigation 

projects, comrrunjcations etc,, which have to be, undertaken 

on a large scale. Development in these types 

of.ctivities (even though they do not iwolve nuch 

foreigh exchange) is not keeping pace with the needs 

of society. We are saying all •this,orily to make the 

people understand the need for better ma iagernent of 

man-power ( which is a decaying asset ) he•non-utili-

sation of which leads to the inevitable .oss of valuá-

ble human resources. Let us remember th slogan: 

"Produce or Perish". It is not an empty slogan. We 

fail to produce more at our own peril. 	t is against 

this background that we say that non-reg Liarisation of 

temporary employees or casual labour for a long period 

is not a wise policy. We, therefore, di ect. the res-

pondents to prepare a scheme on a ration ii basis for 

absorbing as far as possible the caeual Labourers who 

have been contiaiou sly working for more than one year 

in the Postsand Telegraphs Departrnsn 

Sri Srinivasan points out that the Supree Court 

followed in Dily R.C.Labcur P&T DeartmLnt cited 

'supra, an earlier decision in Dhirendra ~hamouli Vs. 

( 	
tateofU.p. (1986) 1 SCC 637 • in which the Court 

( 	 c irectd the Nehru Yuvaka Kendras to ab crb employees 

orking in the Kndras and performing sane duties as 
¼.. 

-• 'Llass Iv eLoyees and pay them at par w.th those 

'.. . .9/-, 



employees. In addition to these rulings of the Supreme 

Court, Sri Srinivasan calls in aid, the latest order 

of the Supreme Court in Civil W.P.NO. 1351 of 87 passed 

' 	' 	on 10.3.1988, directing the Ministry of the Government 

of India therein, who is the same as R 1 herein, and 

other authorities, to absorb the petitioners, who were 

being continued as daily rated employees for more than. 

4 to 5 years, on regular basis. According to Sri Sririi-

vasan, SRC has not been closed down and therefore it is 

possible to absorb them either, in the SRC or in the IWST. 

10. Sri ?i.S.Padmarajaiah, learned counsel for the 

respondents, refutes the contentions urged on behalf 

of the applicants and submits as follows : SRC was closed 

'down on 1.7.1988 and its activities transferred to the 

Institute of Forest Genetics and Tree Breading, coimba-

tore (IFGTB) and IISTB. The Union Bank of India, Mall-

eswaram and all branches concerned were suitably instru-

cted. According to the instructions issued by the Gover-

nment of India from time to time,' the casual daily 

labourers who have put in service for a minirrurn eriod 

of two years with atleast 206 days (previously 240 days) 

during each of the years (including broken periods'of 

service) are eligible for consideration for regular 

appointment against 'Group D posts as may. arise, from 

V' 
	

to time, çrovided they were engaged through the 

loymerit Exchange and they folfil the other conditicns 

as age limits, educatioral qualifications etc.....Fur- 

' •Q_'._ 	'. 	•, 
\ 	• i *4her, according to the existing instructions, it is not per'- 

• • j' 	, missible to appoint daily wage labourers against vacancies 
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in Group C pOstse'Theya 	eligible for regu- 

lrisation against Group D posts only as and when they 

arise, from time to time in accodance with the Gover-

r3lnent instructions. They have not been apointed 

against regular posts and their serVices 4eing purely 

casual in nature, they could be terminated at any time. 

The judgement of the Supreme Court dated 10.3.1988 is 

being implemented in so far as it relates to the Forest 

Research Institute, Dehra Dun (FRI) and. to thèi.ndira 

Gandhi National Forest Academy, Dehra Dun (IGNFA) who 

were respondents in that case. They have, however, 

sought certain clarifications from the Su reme Court 

for implernenting the judgement and the ci rifications 

are still awaited. 

11. 	Sri Padmarajaiah brings to our rthtice, that app- 

licants in A.tjs. 759 to 765 of 1988 and 31,737 and743 of 

1988 atd four 1 othêr&.aggregating to 1.4 ke.'jng regularised. 

There is a rxstbility of regularising 4 4re, The case I. 

of the others would be considered in due ourse, on the 

basis of the Goverrirnant instructions appi cable to such 

absorption. 	 . 	., 

12. we hae considered the rival dontentions care-

fully. The issue whether SRC is still ir1 existence.pale.s away 

into .significañce because som&of its ac iieshe been 
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transferred to IGNFA while others have been transfe 

rred to IWST. It is likely that SRC may still be 

t,inctioning to facilitate transfer of its activities to. 

other,organiSatiOflS but that by itself may not justify 

the rnference. that SRC is existing in its pristine 

form. Consecpently, the applicants are eligible for 

being abaed in the same capacity as they have been 

working in SRCin IWST or in any appropriate unit under 

the aegis of lcFR depending on the availability of the 

posts and the need for their services. 

13. we are clearly of the view that in cxnsideririg the 

names of applicants for regularisation or absorption. 

- 	 respondents need not necessarily absorb or regularise 

only those who were sponsored by the Employment Exchange. 

We are saying this because the Supreme Court in Uniofl 

of India &ors v. Hargopal and ors, 1987 3 SCC 308 has 

observed ; 

4. It is evident that there is no 
provision in the Act which obliges an 
employer to make appointments through 
the agency of the Employment Exchanges. 
Far from it, Section 4(4) of the Act, 
on the otherhand, makes it explicitly 
clear that the employer is under no 
obligation to recruit any person 
through the Employment Ecchanges 'to fill 
in a vacancy merely because that vacancy 

Section 4(1) or 
Section 4(2).......

OD 

 

t has also been laid down in a decision of the principal 

B3nCh of this Tribuial 	-inathSharma sr. UniO2 

India ATR1988(l) CAT 84, to which one of us 



(Ch.Ramakrishfla Rao) was a party, that 

nation of service of the applicants theeifl on the 

technical ground that their names wereiot sponsored 

by the Employment Exchange is not fatal to regulari-

sation of their appointment and the docrine of 

'promissory estoppel' would also come into play. We, 

therefore, hold, that the respondents ¶iould consi-

der the regularisatiori of the services f the appli- 

cants irrespective of sponsoring of 
	

ir names 

bythe Employment Exchange. 

14 • Turning to the ruling of the Supreme Court 

dated 10.3.1988, Sri Padmarajaiah cont€ nds that 

creation of posts of DCLs is beset wi 
	

financial 

implications and regularisation of perons employed 

as DCLs as directed by the Supreme Cout is limited 

to their absorption in the posts actuaLly existing. 

in the order dated 10.3.1988 Supreme Curt has tated: 

"Lt is not disputed that the petitioner have been working 

in the Establishment for more than 4 t 5 years. This 

gives us the impression that there is egular need for 

this employment. Though this is the psition, petitio- 

ners are being continuing as daily-ra 

do not think this .siould be permitted 

the wage of daily-rated employees is 

lar employees. we direct the opposi 

to bsorb the petitioners on regular 

the language and tenor of that order, 

employees. We 

rtioilarly when 

Ut half of regu- 

rty-re spo ride at 

sis." From 

it appears that 

. . . 13/- 



pushed regardless of the existence of posts, because 

of the need for employment of DCLS for more than 4 to 
5 years. However,'Srj Padmarajaiah says that Ri has 
taken steps to obtain clarification of the Order dt. 

10.31988 by the Supreme Court and the same is awaited0  

Be that as it may, the simple question in the present 

case is, how best the respondents should regularise or 

absorb the applicants. Since absorption of 14 applicants 

is taking place and 4 more is very likely, the problem 

sursrives only in respect of 19 others. 

In this conXectjon Sri Srinivásan invites 

our attention to the fact, that the requirement of 

Group C posts in the IWST is 45 and only 11 are in osi-

tion, leaving 34 posts vacant vide Office order dated 

30.3.1988 issied by Ri. Some of the applicants possess 

post-graduate degrees and are highly qualified for being 

considered for Group C posts. Sri Padmarajaiah submits 

that though qualified,they may not necessarily fit into 

the job-requirements of Group C posts in IWST. 

In our view, it will be expedient for the 

respondents to appoint a Screening Committee for deter-

mining asto whether any of the applicants deserve to be 

ointed to Group C posts. If it is found that some of 

i\applicants can be appointed to Group C posts, they 

ny)be absorbed in such posts, without raising any techni- 

fT'+ 



17. To sum up: (i) Respondents sh 1l regularise 

or absorb the applicants in the appropr ate posts in 

IWST or any other unit under ICFRE.on a All India 

anvas, without making a fetish of techxiicalities such 

as1age-limit, and sponsoring through Emp].oyment Exchange 

taking duly into account their educatioal qualifica-. 

.tions, experience in relevant forestry iscipline and 

their merit and acumen (ii) Respondents shall also 

examine theclaims of the applicants, who possess qua-

lifications in advanced studies and pratical experience, 

in the relevant forestry disciplines for appointment to 

Group Cipostsin theIWST or in any appr priate post in 

any other unit under the ICERE on an All India canvas 

by setting up a Screening Committee for the purpose. 

This shall be done within six .. nonths from the date 
O -. L receipt of this order. 

CP 
i,. 

j . 	18. In the result, the applications are disposed 

on the lines indicated above. No order as to costs. 

(CH.R1AYRISHNA RAO) 	 ( 
4EMBR (j) TRUE COPY 

43 1_ . 
 L.H.A.Rl) 

!4EIv'BER (A) 

SE 
CEF.TML  Aq

TIONG 
E ThWU 

ATIONAL RENCH 
ANALOI 
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CENTRAL ADMINISTRATIVE TRIBUNAL  

BANGALORE BENCH : 	 . 

Commercial Comple.x'(BDA) 
Indiranagar 	. 
Bangalore —: 60 038 

	

01 	 Dated : ..4 NOV1988 

1. Shri Sanjeev Maihotra 	 5. M/S All India Reporter 

Al]. India Law Journal 	 Congressnagar 

'Hakikat Nagar, Mel Road 	. 	 QP ur 

New. Delhi —.110 009 . 	.....': 	 . 	 . 	S  

2, Administrative Tribunal Reporter 	. 	. 	 . 	. 
Post Box NO. 1518  
De1h— 110 006  

3. The Editor 
 

Administrative Tribunal Cases  
C/c Eastern Book Co.  
34, Lal Bagh  

Lucknow —22 001  

.4., 	The,. Editor 	. . 	 .. 0; 	 . 	 . 	. 

.0 	

S 

 

Administrative Tribunal Law Times 	 . . 	. 	.. 	. 
5335., Jawahar Nagar 	 . .' 	. 	 . 	. 

(Ko.lhapurRoa,d): 	.' 	 . . . 	. .• 	. 

lh - 1.10 007  

S'ir, 	 . . 	. 	. 	. . 

I am directed to forward herewith a copy, of the under mei*ioned 

order passed by a Bench of this Tribunal comprising of Hon'b].e 

Mr. 	Ch, Remekrishna Re. 	- 	 e,a/Member (j) 

and Hon'ble Mr. 	L.H.A. RIGS 	 Member (A) with a 

request for publicatipn of-the order in the journals. 	 H 

Order dated 	1410Ba 	passed in A.Nos 730 to 766/88(r). 

YdLrsfaitfuXly, 

. 

PUTYRES 
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Copy with enc1osurs forwardd 'roi ifornatipn to: 

I. The Registrar, Central Administrative—Tribunal, Pincipal Bench, 
Faridkot House, Copernicus flarg, New Delhi - 110 001. 

2, The eoistrar, Central Administrative Tribunal, Tamil Nadu Text 
Book Society Ovilding, D.P.I. Compounds, Nungambakkarn, fladras - 600 006. 

3. The e  Rsgitrar, Central Administrative Tribunal, C.G.C. Complex, 
234/4, A'JC Bose Road, Nizam Palace, Calcutta - 700 020. 

4.1 The RegiCtrar, Central Administrative Tribunal, CGO Complex (CBD), 
1st Floor, wear Konkon Bhavan, New Bombay - 400 614. 

5J The Registrai Central Administrative Tribunal, 23—A, Post Bag No. 013, 
Thorn Hill Road, Allahabad - 211 001. 

64 The Registrar, Central Administrative Tribunal, S.C.O. 102/103, 
Sector 34—A, Chandigarh. 

The Raqisrar. Central dministrative Tribunal.,, Rajgarh Road, 
Off ShillLng Road, Guwahati - 781 005. 

The Registrar, Central Administrative Tribunal, Kandamkulathi]. Towers, 
5th & 6th Floors, Opp. Maharaja College, M.G. Road, Ernakulam q  
Cochin ' 62 001. 	 . 

The Ragistar, Central Administrative Tribunal, CARUS Complex, 
15 Civil Lines, Jabalpur (MP). 

Tha Registrar, Central Administrative Tribunal, 88—A B.M. Enterprised, 
Shri Krishna Nagar, Patna - I (Bihar). 

The flenistrar, Central Administrative'Tribunal, C/ô Rajas€han High Court, 
oJhp.r (jasthan). 

The Rostar, Central Administrative Tribunal, New'  Insurance Building 
Complex, 6th Floor, Tilak Road, Hyderabad. 

The egistrar, Central Administrative Tribunal, Navrngpura, 
ieàr Sàrdar Patel Colony Usmanapura, Ahmedabad (Gujarat). 

The Registrar, Central:.Administrative Tribunal, Dolarnundei, 
Cuttak - 753 001 (Orjssa). 

y with. enclosures also to : 	 . -. 	. 

Court Officer (Court j) 	 - 

Court Officer. .(Court II) 

xWX 

4Q_-
(15EA  Mm*) 
DEPUTY REGISTRAR (J) 



BEFORE THC CENTRAL ADMINISTRATIVE TRIBUWAL 
B ANG AL Of. E 

DATED THIS THE 14th DAY OF OCTOBER, 1988 

Present : Hon'ble Sri L.H.A.Rego 	 Member (A) 

Hon'ble Sri Ch.Ikamakrishna Rao 	Member (3) 

APPLICATION Woe. 730 to 766/88(11 

T.S.Sadashivaiah 
Daily •6esual Labourer(Rasearch Pest), 

B.Beerappa, 
Daily Casual Labourer(Lab. attender), 

T.P1.Shivanna, 
Daily Casual Labourer(Lab attender,, 

.Thimmarayappa, 
Daily Casual Labourer(Lab attender/Grafter), 

R.Day.arianda, 
Daily Casual Labourer(Lab attender), 

L.Chandrashekar Rao, 
Daily Casual Labourer(Lab attender), 

B.NaQaraja, 
Daily Casual Labourer(Lab attender), 

3. S.Feyaz Sab, 
Daily Casual Labourer(Field Asstt.), 

P.V.Somashekar, 
Daily Casual Labourer(ReSearCh Asstt.), 

Krn.M. Sujatha, 
Daily Casual Labourer(ResearCh Asstt.), 

K.T.Chandrashekhar, 
Daily Casual Lobourer(TP.), 

A.rlunivenkatappa, 
Daily Casual Labourer(Watchmafl), 

Thimmaraya, 
Daily Casual Labourer(Mali), 

Narayanappa, 
Daily Cesual Labourer(Mali), 

Baitheyappa, 
Daily Casual Labourer(Mali), 

D.VenkatehE., 
Daily Casual Labourer(Ilali/IKhalaSi), 

Karirapp 
Daily Easual Labourer(Mali), 



.. 
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Narayanaswamy, 
Daily Casual Labourer(Mali), 

B.C.Ramakrishna, 
Daily Casual Labourer(Mali), 

Chandrashekar, 
Daily Casual Labouret(PnIali), 

T.1.Rajanna, 
Daily Casual Labourer(Ilali), 

Nrayanappa, 
Daily Casual Labourer(ilali), 

Kempaiah, 
Daily Casual Labourer(Mali), 

Sri Narayanaswamy, 
Daily Casual Labourer(Mali), 

tI.Krishna, 
Daily Casual Labourer(Ilali), 

Thandavan, 
Daily Casual Labourer(ali), 

Narasimaiah, 
Daily Casual Labourer(1ali), 

uluniverikataramanappa, 
Daily Casual Labourer(ulali), 

M.Prabhakara, 
Daily Casual Labourer(ulali), 

(Applicants I to 29 are working in 
Sandal Research Centre, Ilalleswaram) 

Bangalore. 
lariyappa, 
Daily Casual Labourer(Watchinan/Ilali), 

Km. F:.Kusuma, 
Daily Casual Labourer(Llbrarian), 

K.Kondaiah, 
Daily Casual Labourer(Watchman), 

T.Anthony Doss, 
Daily Casual Labour er(Carpenter), 

t1.Lakkanna, 
Daily Casual Labourer(Lab attender), 

(Applicants 30 to34 are working in 
Forest Research Laboitory, Malleswaam) 

Bangalore. 

U 

. 0. 
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N.Chandraehekar, 
Daily Casual Labourer(TA), 
minor Forest Products Research Unit, 

.3 	Malleswaram, 
Bangalore —3. 

rl.David, 
Daily Casual Labourer(Mali), 
minor Forest Products Research Unit, 
Malleswaram, 
Bangalore - 3. 

S.Jayarama, 
Daily Casual Labourer,(Driver), 
Sandal Research Centre, 
Malleswaram, 
Bangalore - 3. 	 ... 	 Applicants 

( Sri S.K.Srxnivasan 	 ... 	Advocate ) 

vs. 

The Secretary to the Govt. of 
India, r,/o Environrnent& Forests, 
Department of Environment-, 
Forests & Wildlife, 
Paryavaran bhavan, 
CCC Complex, Lbdi Road, 
New Delhi - 3. 

The Director—General, 
Indian CoUncil of Forestry Research 
& Education, Govt. of India, 
(Pu) New Forests, 
Dehradun - 248 006. 

The Scientist—SF, 
Sandal Research Centre, 
Forest Research Laboratory Campus, 
Malleswaram, 
Bangalore - 3. 

The Head of Utilisation Research, 
Forest Research Laboratory, 
lalleewaram, 
Banoalore - 3. 

5.-The Senior Research OffIcer, 
minor Forest Products Research Unit, 
Forest Research Laboratory Campus, 
rlalleswar.am, 
Bangalore - 3. 

6. The Director, 
Institute of Wood Science & 
Technology, Forest Research 
Laboratory Campus, Malleswaram, 
Bangalore - 3. 	 ... 	 Respondents 

(Sri M.S.Padmarajaiah 	... Advocate 

- ....4/— 



a 

These applications having come up 

Tribunal today, Hon'ble Sri Ch.RamakriShfl 

made the following : 

R D E R 

These applications have been filed u 

of the Administrative Tri.inalS Act, 1985 

issues raised therein are practically the 

are diposed of by a common order. 

eforè the 

Rao Iernber (J) 

der Section 19 

As the 

same 8  they 

2. The salient facts giving rise to ese applica-

tions are as follows: 30 applicants enter d service as 

Daily Casual Labourers (DCL) in the Sanda Research 

Centre, Bangalore (SRC) (Respondent 3:R3) 5 as DCL in 

the Forest Research Laboratory, Banga lore (FRL)(Res-

pondent 4:R4) and 2 in the MinorForest P oducts Re-

search T.?nit, Bangalore (MFPRU) (Responden 5:R5) on 

various dates and in diverse r61esduriflQ he period 

from 1979 to 1987. By and large, their nares were in 

the list of candidates sponsored or regisred with the 

Employment Exchange at the time of their appointmente 

They have been manning posts in Groups 'C' and 'D' such 

as Research/Technical Assistants, Typists, Laboratory 

Attenders, Iiialasis etc. Inspite ofthe.ir satisfactory 

and long service, they have been retained only as DCL s 

without being absorbed in the regular service of R3 to 

R5. The applicants, therefore, seek directionsto the 
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respondents for regularising their services in the 

posts held by them or in the Institute of Wood Science 

and Technology (IWST) which was nely established under 

R6 by the Government of India at Bangalore (Respondent 

1 :R1). They also claim salary in accordance with the 

pay and allowances payable to regular employees in the 

respective units performing similar duties. 

3. Interlocutory Application. (l.A.) III, was 

filed by the applicants after the orginalapplications 

(o.A) were taken on file by the Registry for impleading 

IWST, as a respondent in the O.As. This IA was 

allowed by the Tribunal and accordingly IWST, has been 

irnpleaded as Respondent 6 (R6) in the OAs. 

4. It is pertinent to recount here the genesis 

of the recent reorganisation of the forestry research 

set-up in the country. Forestry is an eclectic science, 

encompassing a wide gamut of allied scientific discip-. 

lines. Forests are an invaluable natur1 resource and 

asset of the country, which not only need to be preserved 

inviolate but administered and managed on scientific 

lines, so that they could perpetuate at the highest 

level ofproductivity, to cater to diverse needs of our 

people and of the country as a, whole. Theyplay a key-

role in the socio-economic progress of our country, in 

providing a wide range of goods and services, the con- 

• tinuance and maintenance of which, at the desired level, 

is so essential for human welfare. 	zire the direct 

nefits which the forests confer on r 	but there are 



ind.rect benefits too, like envirornenta1 protection, 

which though intangible, are of immense value to the 

nation, as the forets regulate stream-f ow and there-

fore grund-water and are ab.ilwark. agai1nst soil 

erosion. Thereby, they act as a safegua'd against the 

ravages of flood and erosion 	ensurin fertility of 

arable land and consequently rural prosperity. Forests 

also play a significant role in moderatizg climate. 

Thus in whatever forests fulfil, the touhstone and 

measire of their value, is human weal an satisfaction. 

S. With this background in view, the Government 

of India, (Gol) is seen to have taken a ecision in 

1987, onthe recommendations of a Committ e.of Experts, 

to set up five forest research institute , under the aegis 

of the Indian Council of Forest Research and &ducation 

(ICFRE) in different regions of the coun ry, in addi-

tion to the existing premIer Forest Reserch Institute 

at Dehra Dun, On the reoommendations of that Committee, the / 
GOl decided by its Order dated 9.4.1987, to set up 

IWST at Bangalore. This Institute aims at carrying out 

research at the national level, in the ralm of wood 

,science and technolcgy, including physial. and chemical 

properties of forest produce, their use, processing 

and süstitition of wood,by alternate terials etc. 

6. The GOl is said to have spelt •Jt in the above 

the details of areas of research, intra-structure 



organisation and method of formulation of schemes. 

Annexure-A 27 to the application, furnishes 

details of the background, organisation, areas of research 

and staffing of the IWST. The acconaniments thereto, 

indicate inter alia, the details of sanctioned posts of 

coordinated schemes, proposed to be attached to the IWST 

(from Sac, FRL and I'FPRU i.e., the three quondam forest 

research units, existing at Bangalore), actual reire-

ment of personnel, inclusive of research support and 

other staff. 

Revamping and restructuring of the forest research 

orgariisational set-up within the country as above, en-

tailed suitable adjustment and redeployment of staff in 

various cadres, with due regard to efficiency and economy. 

This necessitated curtailment/retrenchment of staff in 

some cf the cadres. The applicants are arong the personnel 

so affected who have come before us, for redre ss. 

9. The thrust in the argument of Sri S.K.Srinivasan, 

learned counsel for the applicants, is, that his clients 

have not been absorbed 4n regular posts despite their 

long period of satisfactory service. He relies heavily 

on the decision of the Supreme Court in Daily R.C.Labour 

P & T Deptt Vs. UfliOfl of India A.I.R. 1987 SC 2342 wherein 

- 



it washeld :"T.here are several types of work such as road 

making, railway construction8  house xil ing, irrigation 

projects, cornnunications etc, which have to be undeaken 

on a large scale. Development in hese types 

of Zactivities (even though they do not i ivolve much 

foreigh exchange) is not keeping pace wi .h the needs 

of society. We are saying all this,only to make the 

people understand the need for better ma iagement of 

man-power ( which is a decaying asset ) he non-utili-. 

sation of which leads to, the inevitable loss of valua-

ble human resources. Let us remember the.  slogan: 

"Produce or Perish". It is not an empty slogan. We 

fail to produce mere at our own peril. 	t is against 

this background that we say that non-regilarisation of 

temporary employees or casual labour for a long period 

is not a wise policy. We, ther,efore, direct the res-

pondents to prepare a scheme on a ratic.nLi basis for 

absorbing as far as possible the casual kabourers who 

have been contirnously working for more than ôn year 

in the Po'stsand Telegraphs Departrrien!. 

Sri Srinivasan points out that the Suprethe Court 

followed in Daily R.C. Labour P&T Departm mt cited 

_____ura, an earlier decision in Dhirendra hamouii Vs. 

State of U.P. (1986) 1 SCC 637, in which the Court 

directed the Nehru Yuvaka Kendras. to aborb employees 

working in the Kendres and performing s4e dutIes as 

Class IV eloyees and pay them at par wkth those 



employees. In addition tothee rulings of the Supreme 

Court, Sri Srinivasan calls in aid, the latest order 

of the Suprerre Court in Civil W.P.No. 1351 of 87 passed 

on 10.3.1988, directing the Ministry of the Government 

of India therein, who is the same as R 1 herein, and 

other authorities, to absorb the petitioners, who were 

being continued as daily rated employees for more than 

4 to 5 years, on regular basis. According to Sri Sririi-

vasen,SRC has not been closed down and therefore it is 

possiblet absorb them either in the SRC or in the I'JST. 

10. Sri N.S.Padrnarajaiah, learned counsel for the 

respondents, refutes the contentions urged on behalf 

of the applicants and submits as follows : SRC was closed 

down on 1.7.1988 and its activities transferred to the 

Institute of Forest Genetics and Tree Breading, Coimba-

tore (IFGTB) and IWSTB. The Union Bank of India, Mall-

eswaram and all branches concerned were suitably instru-

cted. According to the instructions issued by the Gover-

nment of India from time to time, the casual daily 

labourers who have put in service for a mininum period 

of two years with. atleast 206 days (previously 240 days) 

during each of the years (including broken periods of 

service) are eligible for consideration for regular 

appointment against Group D posts as may arise, from 

time to time, provided they were engaged through the 

Employment lxchange and they fulfil the other conditions 

such as age limits, educatior3al qualifications etc.....Fur-

ther, according to the existing instructions, it is not per.. 

tLj, 	missible to appoint daily wage labourers against vacancies 
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in Group C posts. They.are uw eligible for regu-

1risation against Group D posts only as and when they 

arise, from time to time in accodance with the Gover-

ninent instructions. They have not been apointed 

against regular posts and their services being purely 

casia1 in nature • they could be terniinate at any time. 

The judgerrent of the Supreme Court dated ~0.3.1988 is 

being implemented in so far as it relates to the Forest 

Research Institute, Dehra Dun (FRI) and 	th& Indira 

Gandhi National Forest Academy1 Dehra Dun (IGNFA) who 

were respondents in that case. They have, however, 

sought certain clarifications from the Su reme Court 

for .irnplem2nting the judgement and the clarifications 

are still awaited. 

11. Sri padmarajaiah bringsto our rotice, that app-

licants in A,Nos. 759 to 765 of 1988 and 731,737 and 743 of 

1988 -and four others. aggregating to 1.4 re being regularised. 

There is a pcssibility of regularising 4 nrre. The case 

of the others would be considered in due course, on the 

basis of the Government instructions applicable to such 

absorption. 

12. we have considered the rival Oontentions care-

fully. The issue whether SRC is still ixi existence pales away 

into signifjcance because some of its ctiviies häe been 



rred to IWST. It is likely that SRC may still be 

t..inctionirig to facilitate transfer of its activities to 

other organisations: but that by itself may not justify 

the Inference, that SRC is existing in its pristine 

form. Conseciently, the applicants are eligible for 

being abaed in the same capacity as they have been 

working in SRC,in IWST or in any appropriate unit under 

the aegis of ICFRE:dependiflg on the availability of the 

posts and the need for their services. 

13. we are clearly of the view that in considering the 

names of applicants for regularisation or absorption, 

respondents need not necessarily absorb or regularise 

only those who were sponsored by the Employment Exchange. 

We are saying this because the Supreme Court in Union 

of India & ors V. Hargopal and ors, 1987 3 SCC 308 has 

observed s 

4. It is evident that there is no 
provision in the Act which obliges an 
employer to make appointments through 
the agency of the Employment Exchanges. 
Far from it, Section 4(4) of the Act, 
on the otherhand, makes it explicitly 
clear that the employer is under no 
obligation to recruit any person 
through the Employment Ecchanges to fill 
in a vacancy merely because that vacancy 
has been notified under Section 4(1) or 
Section 4(2)....... 

It has also been laid down in a decision of the principal 

Bench of this Tribunal in Swaminath Sharma 'v. Union of 

UA- 
India ATR1988(1) CAT 84, to whichone of us 



-12- 

(Ch.Ramakrishfla Rao) was a party, that the termi-

nation of service of the applicants threifl on the 

technical ground that their names were: not sponsored 

by the Employment Exchange is not fatal to regulari-

sation of their appointment and the dotrine of 

'promissory estoppel' would also come Into play. We, 

therefore, hold, that the respondents ~bould consi-

der the regularisation of the serviCes of the appli-

cants irrespective of sponsoring of th ir names 

bythe Employment Exchange, 

14. Turning to the ruling of 'the Supreme Court 

dated 10,3.1988, Sri ?admarajaiah cont nds that 

creation of posts of DCLs is beset with financial 

implications and regularisation of persons employed 

as DCL8 as directed by the Supreme Court is limited 

to their absorption in the posts actuailly existing. 

In the order dated 10.3.1988 Supreme Court has stated: 

'tt is not disputed that the petitioners have been working 

in the Establishment for more than 4 to 5 years. This 

gives us the impression that there is regular need for 

this employment. Though this is the position, petitio-

ners are being contiru.iing as daily-rated employees. We 

do not think this should be permitted particularly when 

the wage of daily-rated employees is about half of regu-

lar employees. We direct the opposits-party-respondent 

t bsorb the petitioners on regular ~asis,"From 

the language and tenor of that order, it appears that 

H 

.. . .13/- 
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regularisation or absorption of DCLs is to be accom-

plished regardless of the existence of posts,, because 

of the need for employment of DCLS for more than 4 to 

5 years. However, Sri Padmarajaiah says that Ri has 

taken steps to obtain clarification of the Order dt. 

10.Y.1988 by the Supreme Court and, the same is awaited. 

Be that as it may, the simple question in the present 

case is, how best the respondents should regularise or 

absorb the applicants. Since absorption of 14 applicants 

is taking place and 4 more is very likely, the problem 

survivas only in respect of 19 others. 

In this connection Sri Srinivasan invites 

our attenticri to the fact, that the requirenent of 

Group C posts in the IWST is 45 and only 11 are in posi-

tion, leaving 34 posts vacant vide Office Order dated 

30.3.1988 issued by Ri. Some of the applicants possess 

tost-graduate degrees and are highly' qualified for being 

considered for Group C posts. Sri Padnharajaiah submits 

that though qualified,theyiridy not necessarily fit into 

the job-requirements of Group C posts in IJST. 

In our view, it will be expedient for the 

respondents to appoint a Screening Committee for deter-

mining astD whether any of the applicants deserve to be 

appointed to Group C posts. If it is found that some of 

the applicants can be appointed to Group C posts, they 

may be absorbed in such posts, without raising any techni- 

b4~ 
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cal objections. 

To sum up: (i) ResçondefltS shll regularise 

or. absorb the applicants in the appropriate posts in 

IWST or any other unit under ICFR.on a All India 

canvas, without making a fetish of technicalities such 

as1age-limit, and sponsoring through Em loyrnent Exchange 

taking duly into account their educational q.ialifica-

tions, experience in relevant forestry discipline and 

their merit and acumen (ii) Respondents shall also 

examine theclaims of the applicants, who possess qua-

lifications in advanced sthdies and practical experience, 

in the relevant forestry disciplinesfo appointnt to 

Group Cposts in thelWST or in any appiopriate post in 

any other unit under theICFRE on an Al India canvas 

by setting up a Screening Committee for the purpose. 

This shall be done within .six ixnths from the date 

of receipt of this order. 

In the result, the applicatins are disposed 

of on the lines indicated above. No oder as to costs. 

TRUE 

CETLAL AUPJU 

- 	 1 	 -- 

S4t.  
(CH.RA1QuSH RAO) 

II 	 MEMBER (J) 

r1 O1C 
ST(4TVE TrniN 

4AW BENCH 
LALBE 

L.H.A.REGO 	 I 
MEMBER (A) 



JIhM I IVE ThIBUNAL 
BANGALORE BENCH 

C ONTEMPT 
PETITION (CIV14 WX5WX5MNO (s) 

IN APPLICATION NOS. 
W.P. NO (s) 

p licant(j 

Shri T.S. Sadashjvajah & ID Ore 
To 

Commercial Complex (BrA) 
Indiranagar 
Bangalore - 560 C38 

[Dated : 	9 AUG1990 
17 to 27 

J90 
730, 7349  738 t.0, 7481, 7569  7589  7629  
764& 766/88(r) 

V/s 	The Secretary, M/o Environment & Forest, 
New Delhi & 2 Ova 

1, Shri T.S. Sadashjvajah 

Shri P.V. Sornasekhar 

Kum. M. Sujatha 

4,, Shri K.T. Chandrasekhar 

Shri Nareajmhajah 

Shri P1, Prabhakera 

Shri T. Anthony Das 

S. Shri N. Chandrasekhar 

9, Shri S. Jayarama 

(Si Nos. I to 9 — 

Or M.S. Nagaraja 
AdvOcate 
35 (Above Hotej Swagath) 
1st Main, Gandhinagar 
Bangalore — 560 009 

The Secretary 
Ministry of Environment and Forests 
Department of Environment, Forests 
and Wild Life 
Paryavaran ihavan 
C.G.O. Complex 
L.cJhi Road 
New Delhi — 110 003 

The Director General 
Indian Council of Forest Research 
and Education 
P.O. New Forests 
Dehradun — 248 006 (u.P.) 

Group 'D' Staff 
Institute of Arid Zone Forest Research 15. The Director 
Jodhpur (Rajasthan)) 	 Institute of Wood Science & Technology 

Mallsswaram 
Shri R. Dayananda 	 Bangalore .- 560 003 

Shri B.C. Ramakrjehna 

(SI. Nos, 10 & 11 — 

Institute of Rain and Moist 
Deciduous Forest Research 
:Jorhat 

- Aseam) 

16, Shri M.S. Padmarajajah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore — 560 001 

Subject 	SENDING COPIES OF ORDEN PASSED BY THE BENCH 

Please find enclosed herewith a copy of 

C. P. (Civ ii) 
passed by this Tribunal in the 'above said/application (s) on  

H 
crJ/DEP)*UTREGISTlAR Ecl 	As above 	

(JIDICIAL) 



BEFORE THE CENTRAL ADNINISTRATIVE TRIBUNAL 
RANCALORE BENCH, RANGALORE 

DATED THIS 01ST DAY OF AUGUST, IBBO 

PRESENT 

HDN'BLL SHRI L.H,A. REGO 	 * 	&i9vE (*) 

HON'ILE SHRI 3.NARSIPIHA PWRTHY 	s 	PIEPIBER () 

CONTEMPT2PETITIOWCIVIQ NOS, 17 to 27/1990 

TS Sadaehiu.i.h, 
5/0 Shri N.Sreanivaeaehar, 
Group '0' Sta?f.  
Institute of Arid Zone Forest Research, 
sdhpur (Rajasthan) 

R.Dayanar,d., 
S/C Shri Raja Ra. Sindhe, 
Institute of Rain and Pt.iet 
Deciduous Forest Research, 
3orhat, As555 

	

3 	PV SsSas.khar, 
S/a Shri P.Vsnkataramajah, 
Group 'C'  Staff, 
Institute of Arid Zone Forest Research, 
jodhpur (Rajasthan) 

41 	Kum. PI.Sujatha, 
D/C Shri PIK Kriehnamrt1iy, 
Group 10' Staff, 
Institute of Arid Zone Forest Research, 
3.df,pur (Rajasthan) 

	

5. 	KT Chandrasekhar, 
S/C Shri KT Thimmaiah, 
Group '0' Staff, 
Institute of Arid Zone Forest Research, 
3odhpur(Rajasthan) 

	

6, 	CC Ramakrjshr, 
Sf0 Shri Chjkkaramajah, 
Group 10' Staff, 
Institute of Rain and PIoist Diesiduous 
Forest Research, Jorhatp  Aesam. 

	

7. 	Naraeimhaiah, 
s/c Shri Nyathappa, 
Group '0' Staff, 

.f Arid Zone Forest Research, 
/ 

hpur
,  
'k\ 

Q?'8 
k 	 O Shri funiye1lappa, 2 

Up 	'cCv' a. rO 
Arid Zone Forest Research, 

àdfitr1  (asthan) 

.112/- 



ompla iraante/ 
pplicañta 

 

 

aok 

T.Anth.ny Ds, 
S/U Shri CThereeanathen, 
Group 10' St.??, 
Institute .f Arid Zone Forest Reeea, 
3odhpur (Rajasthan) 

N.Chandraeekh.r, 
8/0 Shri N.G,pala P.., 
Group '0' St.??, 
Institute of Arid Zone fareet Research, 
3odhpur (Rajasthan) 

S.Z3ayarama, 
8/0 Shri Sonnappa, 
Group 'D' Stat?, 
Institute of Arid Zone F.reet Research, 
jodhpur (Rajasthan) 

(Dr MS Nagaraja, Advocate) 

Versus 

ShrL Plahesh Presad, 
Secretary to Givt. of Iiia, 
Ministry of Environment &no Forests, 
Department of Environment, Forest and 
Wild Life, 
Paryavaran Bhavan, CGO Complex, 
Ladhi Road, New Dlhj 110 003 

Shri RI! Sin9h, 
Director General 
Indian Council of Forestry Research, 
and Education, 
Iovt. of India, P.O. New Forests, 
DEHRADUN - 248 006 

Or VI! Srinivasan, 
Director, 
Institute of Wøod Siane A Techriolsgy, 
Malleswarar, 8angalore 560. 003 

Shri MS Padmarajaiah, Advocate) 

This petition coming on for hear 

Hors'ble Shri .H.A. Rego, Member (A), muds the foil 

ORDER 

The petitioners in thIs i.on C 

ay for initiation of proceedings against,li iallsged 

iful disobedience of the orders of this lriunal on t 

plicatisns. We propose to hear thsecoritupt petitia 

waon order thereon. 
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ccused/ 
Respondents 

g tøday, 

ing 

tempt Petition 

ontemnors for 

ir original 

and pass a 



2. 	 The respondents have filed their reply 

sieting the' contempt petitionj, 

D •  MS Nagaraje, learned counsel for the 

contempt petitioners, alleged, that the orders passed by this Tribunal 

an 144049e8.
7jn the .riginal applications have net yet bien complied 

with in letter and spirit by the alleged contemnorseven th.ugha 

year and 9 mánths had since elapsed and therefore, urged ,that 

contempt proceedings be -initiated against them so as to ensure that 

rollsf was glinted to them without further loss of time. 

Shil MS Padmarajaiah, learned 5snior Central 

Government Standing Counsel, files a memo today to show that our orders 

in the original OpPlicatiory have been duly complied with. He also 

files a espy of the Memorandum dated 27-07-1990 issued by the second 

respondent,ta show compliance with the second part of our directions. 

A espy each of these emmorand:. have been furnished by him tDday,to 

Dr. Nigaraja. 

The operative part of our 3L4dgemet in 

App1i.tj 	Nie 730 to ?66/$8(F) dated 14-10-11e3 reads as unders- 

'Io.sui Up$ (1): épUndent. ba.l reqularise 

or absorb-the applicants in the appropriate 
poets in IWSI or any other unit under ICrRt, 

an an 411 India canvas#  without making a 

fetish of technicalities such as, age.limit, 

and sponsoring through £mployaent Cxchanye 

taking duly into account their educational 

qualifications, experience in relevant 

forestry disciplinesand their merit and acumen 

(ii) Reepondefltshall also examine the claims 

of the applicants, who possess qualifications in 

advanced studies and practical experience, in 

- t!e relevant forestry disciplines for appointment 
/ 	c1 U 7 g\" 	toGroup C poets in the 1WST or in any uppenz 

r 	
acrpiate post in any other unit under the 

t 	 :. •• 1CFEC 	an All India canvas by setting up a 

-- Scren-1tg Committee for the purpose. This shell 

be 
11.) 	 i. II 

IC within S& months from the date of 

• 	 4t of this order" 

•. . . • 4/.. 



P8CR 

• 

-.4., 

	

6. 	 Reading the operative part 0 the 3udg.ment 

with pars 2 of the reply of the alleged centemno,a ong with the 

Mernorands filed today, by Shri Padmarajàiah, Jhtch Jove been takon 

on record, we are satisfied ,that both the eomponents of our 

direction in the 3udgement in the original epplicat orhave been 

complied withby the alleged oontemnors in letter a well as 

in spirit, If so, the contempt petitiondo.e not ejirvive. 

	

1. 	 We, therefore, discharge the notice of 

contempt on the alleged contamners and drop the can ept 

proceedings against thsm,with liberty to the petiti nere to 

approach the appropriate forum anew, in accordance tith law,in case 

hey are yet aieved. 

Thee, contempt petitions are 

ingly with no order however as to costs. 
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